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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
EA NO. 11 OF 2024 IN OA NO 94 OF 2022
WITH

EA NO. 12 OF 2024 IN OA NO 41 OF 2020

IN THE MATTER OF:
PUSHPENDRA KUMAR ...APPLICANT

VERSUS

NAGARPANCHAYAT, KADAURA &

ORS ...RESPONDENTS
INDEX
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1. | OBJECTIONS BY THE APPLICANT TO THE
COMPLIANCE AFFIDAVIT OF | , 1?/

RESPONDENTS NO 1(NAGAR PANCHAYAT, [ ‘

KADAURA) DATED 09.03.2026 WITH

AFFIDAVIT.

2. | ANNEXURE A-1

The GPS photographs dated 21.05.2026

showing  concrete structures and Ig

encroachments on buffer zone of Udai

Pond (Gata no 112).

3. | ANNEXURE A-2

The GPS photographs dated 21.05.2026
showing  concrete structures and , é! o J 5
encroachments on water spread
area,buffer zone/green zone of Sadar
pond (586).

4. | ANNEXURE A-3

The true copy of letter of ISRO-NRSC
declaring water spread area of Sadar pond l 6 by } 8
(586) in month of September 2022 as only
0.93 ha while in Khatauni the area of Sadar
pond is 2.67 ha

5. | ANNEXURE A-4
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The GPS photographs dated 21.05.2026
showing concrete structures on buffer

zone of Jagnaha Talab (Gata no 266).
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ANNEXURE A-5

The GPS photographs dated 21.05.2026
disclosing concrete structures on buffer
zone of Pond near graveyard (Gata no
311).
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ANNEXURE A-6

The GPS photographs dated 21.05.2026
disclosing encroachments on water spread
area and buffer zone of Ponds at Gata no
657 & 659 near Vaishnav Mata Mandir.
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ANNEXURE A-7

The GPS photographs dated 21.05.2026
disclosing concrete structures dipped
inside the water of pond and
encroachment and concrete road
constructed on buffer zone of Bahari
Talab (Gata no 946).

2324,

ANNEXURE A-8

The GPS photographs dated 21.05.2026
showing commercial shops built on buffer
zone of Seer Pond (Gata no 585/2(22)) by
Nagar Panchayat, Kadaura itself.
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ANNEXURE A-9

The GPS photographs dated 21.05.2026
disclosing encroachments on water spread
area and buffer zone of Dhobipura Pond
(Gata mno 292/2) and discharge of
unterated sewage into the pond.
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ANNEXURE A-10
The GPS photographs dated 21.05.2026
disclosing encroachments on water spread

area and buffer zone of Bamhori Pond
(Gata no 60)
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12.

ANNEXURE A-11

The true copy of relevant page of order
dated 16.05.2025 and copy of recovery
certificate dated 20.06.2025 to recover
the earlier assessed sum of ¥1,82,88,200
from Respondent No. 1 but not
recovered yet.
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13. | ANNEXURE A-12
The true copy of Media Reports published 26 ”(f |
regarding pitiable conditions of water bodies
of town.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
EA NO. 11 OF 2024 IN OA NO 94 OF 2022
WITH

EA NO. 12 OF 2024 IN OA NO 41 OF 2020

IN THE MATTER OF:
PUSHPENDRA KUMAR ...APPLICANT

VERSUS

NAGARPANCHAYAT, KADAURA &
ORS ...RESPONDENTS

OBJECTIONS BY THE APPLICANT TO THE COMPLIANCE AFFIDAVIT OF
RESPONDENTS NO 1(NAGAR PANCHAYAT, KADAURA) DATED
09.03.2026 WITH AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1. That this Hon’ble Tribunal, by its solemn and reasoned order dated
15.12.2025, issued categorical directions to Respondent No. 1 to prepare
and place on record a comprehensive action plan for each of the thirteen
ponds in question. The order commanded disclosure of the proposed
measures for rejuvenation, removal of encroachments, prevention of
pollution, details of pond area as per revenue records, geo-coordinates,
unique identification numbers, sources of funding, agencies responsible for
execution, officers accountable for compliance, and the outer time limit
within which such work was to be completed. The relevant direction reads
thus:

“Hence, we direct respondent no.1 to file the action plan for each of the 13
ponds disclosing the proposed action for rejuvenation, removal of
encroachment and protection of the pond, details of the area of the pond as
per the revenue record, their geo-coordinates, assigning unique identification
to each pond, source of fund for completing the work and agency responsible

for carrying out the work along with officers accountable to ensure that work
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is completed within the time-bound period. The said action plan will disclose
the outer time limit to complete the work. This action plan along with the fresh
status report be filed by respondent no.1 at least one week before the next

date of hearing.”

2. That Respondent No. 1 has filed a compliance affidavit dated 09.03.2026
which, upon examination against ground realities, appears less a
document of compliance and more a ritual of bureaucratic self-
exoneration. The affidavit is an exercise in official verbosity without
corresponding field action; a cosmetic narration intended to create an illusion
of compliance while the ponds continue to perish under encroachment,
sewage discharge, and administrative indifference. Courts are not temples for
ceremonial affidavits. Judicial directions are not meant to be embalmed in
files while public water bodies die unattended.

3. That the Applicant, acting not for private gain but in discharge of
constitutional duty towards environmental protection and preservation
of common resources, places before this Hon’ble Tribunal
contemporaneous GPS-tagged photographs dated 21.05.2026 annexed as
Annexures A-1 to A-12. These visual records are eloquent witnesses to the
continuing degradation of the ponds and expose the alarming divergence

between the affidavit filed and the realities prevailing on site.

PRELIMINARY OBJECTIONS

4. That the so-called action plan annexed with the compliance affidavit is dated
17.02.2026, and more than three months have elapsed thereafter without any

meaningful action having been undertaken by Respondent No. 1 either to

remove encroachments or to stop the inflow of untreated sewage into the
ponds. A plan without execution is a bureaucratic lullaby sung to the court

while ecology is buried under concrete and waste.
5. That the GPS photographs and videos dated 21.05.2026 unequivocally

disclose continuing encroachments, illegal constructions, sewage

discharge, and ecological destruction affecting all thirteen ponds. These
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acts are in direct violation of the law declared by the Hon’ble Supreme
Court in Mantri Techzone Pvt. Ltd. vs. Forward Foundation & Ors. AIR
Online 2019 SC 495, wherein the Court recognised lakes, ponds, water
bodies, and their buffer zones as ecological assets requiring strict protection
from encroachment and degradation. The compliance affidavit, therefore,

stands contradicted by unimpeachable visual evidence.

. That this Hon’ble Tribunal specifically directed Respondent No. 1 to disclose
the outer time limit for completion of work concerning each pond. Yet the
compliance affidavit dated 09.03.2026 conspicuously omits any such
timeline. An action plan without a time frame is not a plan in the eyes of
law but merely a bureaucratic device to postpone accountability

indefinitely.

.That this Hon’ble Tribunal also directed assignment of unique
identification numbers to each pond so as to ensure transparency,
monitoring, and accountability. However, no such unique identification
has been assigned till date, nor disclosed in the compliance affidavit.
Such omission reveals casual disregard towards judicial directions and

demonstrates absence of any serious institutional intent to restore the ponds.

. That despite repeated directions from this Hon’ble Tribunal, Respondent No.
1 has failed to undertake even elementary remedial measures to remove
“encroachments or prevent untreated sewage from entering the ponds. The
GPS-tagged visuals annexed with the present objections reveal continuing
ecological degradation in Sadar Pond (Gata No. 586), Dhobipura Pond
(Gata No. 292/2), Jagnaha Pond (Gata No. 266), Bahari Pond (Gata No.
946), pond at gata no 22 and other ponds. The constitutional guarantee
under Article 21 includes the right to a wholesome environment, and public
authorities entrusted with environmental duties cannot become passive
spectators to environmental destruction. The Hon’ble Supreme Court in M.C.

Mehta vs. Kamal Nath AIR Online 1996 SC 711 recognised the Public Trust
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Doctrine and held that natural resources are held by the State in trusteeship

for the people and future generations.

PARA-WISE OBJECTIONS

. That the action plan concerning Udai Pond (Gata No. 112) is wholly illusory

and detached from ground reality. Massive concrete encroachments have
occupied the catchment area of the pond, impairing its ecological
function and natural recharge capacity. Yet Respondent No. 1 has
misleadingly declared the pond “encroachment free and clean.” Such official
declarations cannot erase visible illegality. The true latest GPS photographs
dated 21.05.2026 stand as irrefutable proof expose the continuing
encroachment and falsify the affidavit filed before this Hon’ble Tribunal is

annexed hereto and marked as Annexure A-1.

That the action plan relating to Sadar Pond (Gata No. 586) suffers from
deliberate suppression of material facts. The pond’s water spread and
catchment area stand heavily encroached, while untreated sewage is
continuously discharged into the pond. The Hon’ble Supreme Court in
Hinch Lal Tiwari vs. Kamala Devi (2001) 6 SCC 496 and Hon'ble Supreme
Court dated 05.03.2019 passed in Civil Appeal No. 5016 of 2016 in the
matter of Mantri Techzone Pvt. Ltd. vs. Forward Foundation & Ors held
that ponds and public water bodies cannot be permitted to vanish under
encroachments and that State authorities are duty-bound to restore such
resources. The true latest GPS photographs dated 21.05.2026 depicting
heavy encroachment and violation of the order of the Hon'ble Supreme Court

dated 05.03.2019 passed in Civil Appeal No. 5016 of 2016 in the matter of
Mantri Techzone Pvt. Ltd. vs. Forward Foundation & Ors.is annexed hereto

and marked as Annexure A-2.

That the RTI response dated 11.10.2022 received from National Remote

Sensing Centre (ISRO) reveals that the water spread area of Sadar Pond

has shrunk to approximately 0.93 hectares, whereas the Khatauni

records the pond area as 2.67 hectares. Such drastic reduction is not a
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natural phenomenon but the consequence of systematic encroachment and
administrative neglect. The RTI response from NRSC-ISRO dated 11/10/2022
and certified copy of Khatauni is annexed hereto and marked as Annexure A-

3.
12. That the subsequent RTI reply dated 09.12.2023 issued by NRSC-ISRO

enabled satellite-based measurement of the pond, whereupon the water
spread area of Sadar Pond was found to be approximately 0.2 hectares
against the recorded area of 2.67 hectares in May 2026. The vanishing
geometry of the pond is itself evidence of encroachment.

13. That the enormous disparity between the original area of Sadar Pond and its
surviving water spread conclusively establishes continuing encroachment.
Yet Respondent authorities have chosen inertia over enforcement.
Administrative silence in the face of environmental destruction becomes

complicity.

14. That in action plan mentioned in Para C of compliance affidavit dated
09.03.2026 for Jagnaha Talab (Gata no 266) is also purposeless because
respondent no 1 concealed the truth that there is heavy encroachment
on Water Spread Area and catchment area of Jagnaha Talab (Gata no 266)
in form of concrete boundrywall and concrete structures. Balcony of
illegal concrete structures over the Jagnaha pond is violation of the
order of the Hon'ble Supreme Court dated 05.03.2019 passed in Civil
Appeal No. 5016 of 2016 in the matter of Mantri Techzone Pvt. Ltd. vs.
Forward Foundation & Ors. there is discharge of untreated sewage into the
pond but Respondent no 1 deceptively declared it as encroachment free and
clean. The true latest GPS photographs dated 21.05.2026 depicting heavy
encroachment on Jagnaha Talab (Gata no 266) in violation of the order of the
Hon'ble Supreme Court dated 05.03.2019 passed in Civil Appeal No. 5016 of
2016 in the matter of Mantri Techzone Pvt. Ltd. vs. Forward Foundation &

Ors.is annexed hereto and marked as Annexure A-4.
15. That in action plan mentioned in Para D of compliance affidavit dated
09.03.2026 for Pond near graveyard (Gata no 311) is also objectless because

respondent no 1 concealed the truth that Pond near graveyard (Gata no
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311) has been taken inside the premises of cemetery by constructing
boundrywall of graveyard thereby blocking the channels to recharge the
pond and also blocking the accessibility of common people to the pond.
there is heavy encroachment on Pond near graveyard (Gata no 311) and
it is very difficult to view the pond because the pond has taken inside the 10
feet heavy boundrywall of graveyard which is violation of the order of the
Hon'ble Supreme Court dated 05.03.2019 passed in Civil Appeal No. 5016
of 2016 in the matter of Mantri Techzone Pvt. Ltd. vs. Forward
Foundation & Ors. The true latest GPS photographs dated 21.05.2026
depicting heavy encroachment on Pond near graveyard (Gata no 311 is
annexed hereto and marked as Annexure A-5.

That the action plan mentioned in Para E and Para F of compliance affidavit
dated 09.03.2026 for two adjacent Ponds at Gata no 657 & 659 near
Vaishnav Mata Mandir ke pass is also objectless because respondent no 1
concealed the truth that big drainages carrying untreated sewage are
being discharged into the Ponds at Gata no 657 & 659 (near Vaishnav
Mata Mandir ke pass). there is heavy encroachment on Water Spread Area
and catchment area of Ponds at Gata no 657 & 659 in form of concrete
boundrywall and concrete structures which is also violation of the order
of the Hon'ble Supreme Court dated 05.03.2019 passed in Civil Appeal
No. 5016 of 2016 in the matter of Mantri Techzone Pvt. Ltd. vs. Forward
Foundation & Ors. The true latest GPS photographs dated 21.05.2026
depicting heavy encroachment on Ponds at Gata no 657 & 659 and
discharge of untreated drainages into the pond is annexed hereto and
marked as Annexure A-6.

That in action plan mentioned in Para G of compliance affidavit dated
09.03.2026 for Bahari Talab (Gata no 946) is also futile because respondent
no 1 concealed the truth that there is heavy encroachment on Water
Spread Area and catchment area of Bahari Talab (Gata no 946) in form of
concrete boundrywall and concrete structures. Buildings standing inside
the water of Bahari pond reveals violation of the order of the Hon'ble
Supreme Court dated 05.03.2019 passed in Civil Appeal No. 5016 of 2016

in the matter of Mantri Techzone Pvt. Ltd. vs. Forward Foundation &
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Ors. The true latest GPS photographs dated 21.05.2026 depicting heavy
encroachment on Water Spread Area and catchment area Bahari Talab
(Gata no 946) in violation of the order of the Hon'ble Supreme Court dated
05.03.2019 passed in Civil Appeal No. 5016 of 2016 in the matter of Mantri
Techzone Pvt. Ltd. vs. Forward Foundation & Ors. is annexed hereto and
marked as Annexure A-7.

18. That the action plan mentioned in Para H of compliance affidavit dated
09.03.2026 for Nagin Shakti Pond (Gata no 430/994) is also futile and full
of false facts because UPPCB report dated 10.03.2026 declared Nagin
Shakti Pond (Gata no 430/994) is completely dried. The pond is completely
encroached which is also violation of the order of the Hon'ble Supreme
Court dated 05.03.2019 passed in Civil Appeal No. 5016 of 2016 in the
matter of Mantri Techzone Pvt. Ltd. vs. Forward Foundation & Ors. The
photographs of Nagin Shakti Pond (Gata no 430/994) is not available
because the pond has taken inside the premises of a Guest house with

the consent of Nagar Panchayat, Kadaura.

19. That the action plan mentioned in Para I @Page no 22 of compliance affidavit
dated 09.03.2026 for Seer Pond (Gata no 585/2(22)) is also objectless and
full of false facts because UPPCB report dated 10.03.2026 declared Seer
Pond (Gata no 585/2(22)) is completely dried. It is pertinent to mention
here this pond has been encroached by Nagar Panchayat,Kadaura
(Respondent no 1) itself by building more than 20 commercial shops over it.
This is clear violation of the order of the Hon'ble Supreme Court dated
05.03.2019 passed in Civil Appeal No. 5016 of 2016 in the matter of
Mantri Techzone Pvt. Ltd. vs. Forward Foundation & Ors. The true latest
GPS photographs dated 21.05.2026 depicting commercial shops built on
buffer zone of Seer Pond (Gata no 585/2(22)) by Nagar Panchayat,
Kadaura (Respondent no 1) is annexed hereto and marked as Annexure A-
8.

20. That the action plan mentioned in Para I @Page no 25 of compliance affidavit
dated 09.03.2026 for Dhobipura Pond (Gata no 292/2) is also objectless and
full of false facts because respondent no 1 concealed the truth that there

is heavy encroachment on Water Spread Area and catchment area of
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Dhobipura Pond (Gata no 292/2) in form of concrete structures.
Drainages carrying untreated sewage of illegal occupants residing on
catchment area of pond are being discharged into the Pond without any
treatment. Theses illegal ocuupants also throw their domestic
waste/garbage into the pond to pave it for further encroachment. This is
clear violation of the order of the Hon'ble Supreme Court dated
05.03.2019 passed in Civil Appeal No. 5016 of 2016 in the matter of
Mantri Techzone Pvt. Ltd. vs. Forward Foundation & Ors. The true latest
GPS photographs dated 21.05.2026 depicting encroachment, heaps of
garbage on pond are annexed hereto and marked as Annexure A-9.

That the action plan mentioned in Para J of compliance affidavit dated
09.03.2026 for Bamhori Pond (Gata no 60) is also purposeless and full of
false facts because respondent no 1 concealed the truth that there is
heavy encroachment on water spread area and catchment area of
Bamhori Pond (Gata no 60) in form of concrete structures. Drainages
carrying untreated sewage of illegal occupants residing on catchment
area of pond are being discharged into the Pond without any treatment.
Theses illegal ocuupants also throw their domestic waste/garbage into
the pond to pave it for further encroachment. This is clear violation of
the order of the Hon'ble Supreme Court dated 05.03.2019 passed in Civil
Appeal No. 5016 of 2016 in the matter of Mantri Techzone Pvt. Ltd. vs.
Forward Foundation & Ors. The true latest GPS photographs dated
21.05.2026 depicting encroachment , heaps of garbage,discharge of
sewage on pond is annexed hereto and marked as Annexure A-10.

That the action plan mentioned in Para K of compliance affidavit dated
09.03.2026 for Bamhori Pond (Gata no 61) is also purposeless and full of
false facts because UPPCB report dated 10.03.2026 declared Bamhori

Pond (Gata no 61) is completely Encroached. There is no significance of

action plan for a pond which is completely encroached and no action

taken by respondent no 1 to remove the encroachment in last 2 years.
That the action plan mentioned in Para L of compliance affidavit dated

09.03.2026 for Kherapti Pond (Gata no 566) is also purposeless and full of
false facts because UPPCB report dated 10.03.2026 declared Bamhori




24.

25.

26.

183

Pond (Gata no 61) is completely Encroached. Unfortunately, in place of

pond a small drainage of untreated sewage is flowing. The area of pond
in revenue record is 0.611 hectares i.e. 2.47 acre but respondent no 1
made false statement that there are only 12 encroachments. There are
more than 50 encroachments on 2.47 acre on the pond. But respondent
no 1 wants to save the illegal occupants not the pond. The entire pond along
with catchment area is completely encroached which is also clear violation of
the order of the Hon'ble Supreme Court dated 05.03.2019 passed in Civil
Appeal No. 5016 of 2016 in the matter of Mantri Techzone Pvt. Ltd. vs.

Forward Foundation & Ors.

In para 8 of the order of this tribunal dated 16.05.2025 is reproduced below
as...

“8. The District Magistrate, Jalaun appearing virtually had stated that
the expeditious steps will now be taken for recovery of the
environmental compensation of Rs. 1,82,88,200/-, which is the amount
mentioned in the communication dated 28.01.2025. The District Magistrate,
Jalaun, is also directed to disclose the steps that are taken for the expeditious
removal of encroachment from ponds. Learned Counsel for the UPPCB has
clarified that this is the amount of EC earlier imposed, which is still pending for

recovery.”

Respondent No. 3 (DM,Jalaun) has issued recovery certificate on
20.06.2025 to recover the earlier assessed sum of 31,82,88,200 from
Respondent No. 1 but not recovered in last one year which has made
Respondent No 1 (Nagar Panchayat,Kadaura) more fearless and
autocratic to exploit the water bodies of town in form of further
encroachment, discharge of sewage and reduction in water spread area of the
ponds. The only relevant page of order dated 16.05.2025 and copy of RC dated
20.06.2025 is annexed hereto and marked as Annexure A-11.

That to save the encroachments and permanent structures built on
buffer zone of ponds, post the directions of hon’ble tribunal dated
15.12.2026 Respondent No 1 (Nagar Panchayat, Kadaura) is developing

a new buffer zone by paving up and reducing existing water spread area

of the ponds.
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27. The true copy of Media Reports published regarding pitiable conditions of

water bodies of town is annexed hereto and marked as Annexure A-12.

PRAYER

In the circumstances narrated above, it is prayed that this Hon’ble Tribunal

may be pleased to:

. Reject and dismiss the compliance affidavit of Respondent No. 1 (Nagar
Panchayat,Kadaura) dated 09.03.2026 as false, misleading, and

contemptuous of the Tribunal’s orders and/or;

2. Direct the Survey of India/NRSC-ISRO to carry out an independent
mapping of all 13 ponds of Kadaura with full disclosure of

encroachments on water spread area and buffer zone of ponds and/or;

3. Direct the UPPCB to impose environmental compensation on respondent
no 1 for continuously violating the environmental norms and discharge

of untreated sewage into the pond and/or;

4. Direct Respondent No. 3 (DM,Jalaun) to recover without delay the
earlier assessed sum of 31,82,88,200, for which the RC was issued in

20.06.2025 but not recovered in last one year from Respondent No. 1;

5. Keep EA No. 11/2024 and EA No. 12/2024 pending till actual and verifiable
compliance of the order dated 11.10.2022;

6. Pass such further directions as may be necessary to vindicate environmental

justice, protect common property resources, and uphold the majesty of law.

APPL(LSAN'F
THROUGH awgan

RANJAN KUMAR RAI

ADVOCATE

B-7 THRID FLOOR SECTOR-8

DWARKA NEW DELHI-110077

New Delhi MOB-8505898181

EMAIL-advranjan.rai@gmail.com

Dated: 22.05.2026
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National Remote Sensing Centre
RS Applications Area
Water Resources Group

From :

P. V. Raju
Group Director, Water Resources
RSAA

Sub:
Ref:

30 Sep, 2022

To :

Sri S Narasimha Rao
CPIO, NRSC

Information under RT Act 2005
No. CPIO:NRSC:RT1:2022:356 Dt.19 Sep, 2022

Please find below the response to the information requested through online RTI
application dt. 18.9.2022 filed by Shri. Pavan Dwvedi.
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799241762679504014 of district
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“Information Provided by NRSC/ISRO
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of ID 799241762679504014 of
district Jalaun, up as
calculated/measured in month of
August 2022 is 1.26 ha under WBIS
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5/22/26, 12:27 PM W1e9:4s Information System
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Water Spread Area : 0.2 ha : ; . g 6L
::i Capacity : 0.0 MCum* :2 Sadar P°nd ( ) 0ha
. Cloud : 0.00 % 0 @ P‘l WB;S,{LRO B .
55 | - Sensor : Sentinel-2 06 ¢ m 13 2% u)
0.6
0.3

Nov 2018 1 Nov 2022

Display All Years ~ datain Monthly ~ mode for Every ~ sensor

Disclaimer
National Remote Sensing Centre, ISRO.

https://bhuvan-wbis.nrsc.gov.in
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NAKA
300 m
1000 ft
MAY 2026 - ®

Lat: 25.98 N | Lon: 79.85 E
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Water Spread Area Dynamics
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Thursday, 21/05/2026 0851:19 AM GMT+05:30
Note : Captured by GPS Map Camera

| Kadaura Uttar Pradesh India &
{ Naka Road, Kalpi, Kadaura, Uttar Pradesh 285203, india
Lat 25989123, Long 79.841430
Thursday, 21/05/2026 08:50:53 AM GMT+05:30
Note : Captured by GPS Map Camera




GNAHA POND (Yieh4
Jf violadm of( Manhith Zens Vi fovoonsdh), 05202
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Kadaura,Uttar Pradesh,india #%
gt Naka Road, Kalpi, Kadaura, Uttar Pradesh 285203, India
, Lat 25.989120, Long 79.841433
¢ Thursday, 21/05/2026 08:49 AM GMT+05:30
Note™ €aptured by GPS Map:Camera

Kadaura,Uttar Pradesh, India

Naka Road, Kalpi, Kadaura, Uttar. Pradesh 285203, India
tat 25989127, Long 79.841440

Thursday,-21705/2026 08:51:06 AM.-GMT+05:30

Note: Captured by GPS Map Camera
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4 GPS Map Camera

, Kadaura Uttar Pradesh Indlaﬂ

% Xrrj+hgb, Kadaura, Uttar Pradesh 285203, India
2/ Lat 25990372° Long 79.831491°
e Fnday, 22/05/2026 12 35 PM GMT +05:30
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. Kadaura, Uttt Pradesh, india #
" Bhagwat Vishat Rodd, Kalps, Kadasia Uttar Pradesh 2852032
india : - Y,
L4t 25,383802, Long 79.839899
Thursday;:21/05/2026.08:59:55 AM.GMT405:30
o Captured by GRS Map Camera
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21-05-20%

Kadaura,Uttar Pradesh,India %

Bhagwat Vishal Road, Kalpi, Kadaura, Uttar Pradesh 285203,
india g

Lat 25.981055, Long 79.838928

Thursday, 21/05/2026 99:03:14 AM GMT+05:30

Note ®Captured by GPS Map Camera
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Kadaura,Uttar Pradesh;india &
Bhagwat Vishal Road, Kalpi, Kaijura; tSttar Pradesh 28520

Lat 25.981053, Long 79.838922 =
Thursday, 21/05/2026 09:03:19 AM GMT+05:30
Note + Captured by GPS:Map Camera
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2/-05-2024

3 = X GPS Map Camera . -
Kadaura,Uttar Pradesh,india
-

» Bhagwat Vishal Road; Kalpi, Kadaura, Uttar
Pradesh 285203; Indi
Lat 25.981048, Long 79.838924
Thursday, 21/05/2026 09:03:22 AM

« Kadaura,Uttar Pradesh,india #%
¢ Bhagwat Vishal Road, Kalpi, Kadaura, Uttsr Pradesh 285203,
India S
Lat 25.981052, Long 79.83893Q
Thursday, 21/05/2026.09:03:25 AM GMT+05:30
Note : Captured by GPS Map Camera
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§ Kadaura, Uttar Pradesh, India ==
& Xrqq+76p, Kadaura, Uttar Pradesh 285203, India

Lat 25.987991° Long 79.83778°
Friday, 22/05/2026 12:47 PM GMT +05:30
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{5 p i GPS
, India
Xrqg+222, Kadaura, Uttar Pradesh 285203, India
Lat 25.987804° Long79.83741°
: d Friday, 22/05/2026 12:43 PM GMT +05:30
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-8 Kadaura, Uttar Pradesh, India
5\ Xrqq+76p, Kadaura, Uttar Pradesh 285203, India
Lat 25.98799° Long 79.837781°
Friday, 22/05/2026 12:47 PM GMT +05:30
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Xrag+222, Kadaura, Uttar Pradesh 285203, India
Lat 25:987803° Long 79.837416°
% Friday, 22/05/2026 12:43 PM GMT +05:30
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&+ Kadaura,Uttar Pradesh,India
; Kadaura Chetela Betwa Ghat Road, Kalpi, Kadaura, Uttfar
 Pradesh 285203, India
Lat 25988178, Long 79.834983
Thursday, 21/05/2026 (08:36:52 AM GMT+05:30
Note : Captured by GPS Map Camera
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Kadaura,Uttar Pradesh India #%
% Kadauta Chetela Betiva Ghat Road, Kalpi, Kadaura, Uttar
¢ Pradesh 285203, India ;
Lat 25.988183, Long 79.834978
Thursday, 21/05/2026 08:36:57 AM GMT=05:30
Note : Captured by GPS Map Camers




gamnaurs pond ( GigE Na 60) ANUIL -
COMPLETELY | CR”“"”- _ 21:08.2624.
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Kadaura Cheteld Betwa Ghat Road, Kalpi, Kadaura, Uttar
f Pradesh 285203, India 3
"a Lat 25.982236, Long 79.834679 ~
':; Thursday, 21/05/2026 05:11:00 AM.GMT+05:30
¥ Note : Captured by GPS Map Camera
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. L]
. Seer Mohalla Ka Talab, Kadaura.

v. Dhobi pura ka Talab, Kadura
UL Jagnaha Talab, Kadura
vii. Baheri Talab, Kadura

srey & Hon'ble Bfrel datul 1605 208

That the collected water samples were analyzed in UPPCB
Laboratory. Copies of the test reports have been annexed herewith
as ANNEXURE A-5.

A Copy of the inspection report dt. 17.04.2025 has been annexed
herewith as ANNEXURE A-6.”
6. The above disclosure clearly reveals that the ponds are not properly
taken care of. Therefore, 4 out of 13 ponds were found to be dry and 3

out of 13 ponds were found to have encroachment.

\/7./ Learned Counsel for UPPCB has also referred to the order dated

- b

05.02.2025, Annexure A/11 (page 506), whereby the environmehtal

compensation of Rs. 36,88,80,500/- was imposed for the period from

28.02.2020 till 07.01.2025. He submits that this amount has

subsequently been reduced to Rs. 8,55,00,000/-. He submits that the

amount has not been recovered till now. He has referred to the
communication dated 28.01.2025, Annexure A/7 (page 438) which was

sent to the District Magistrate, Jalaun for recovery of the EC.

\ﬁ‘. The District Magistrate, Jalaun appearing virtually had stated that

the expeditious steps will now be taken for recovery of the environmental

compensation of Rs. 1,82,88,200/-, which is the amount mentioned in

g

the communication dated 28.01.2025. The District Magistrate, Jalaun, is
also directed to disclose the steps that are taken for the expeditious
removal of encroachment from ponds. Learned Counsel for the UPPCB
has clarified that this is the amount of EC earlier imposed, which is still

pending for recovery.
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